
v. SHANKAR 	 V Shankar & Co.,us B. Com., MBA, ACMA, CGMA, FCS & Company Secretaries 
Insolvency Professional 303, Block-A, Legend Commercial Complex, 

3-4-770 & 136, Opp. ICICI Bank, 
Above Keshav Medicals, 
Barkatpura, Hyderabad, Telangana - 500027 
Ph No. +91-9912257415/040~27557415 
E-mail : shankarviswas@yahoo.com 

.FORMA 
PUBLIC ANNOUNCEM£NT 

(Under Regulation 6 of the Insolvency and Bankruptcy Boarq ofIndia (Insolvency Resolution Process for 

Corporate Persons) Regulations, 2016) 


FOR THE ATTENTION OF THE CREDITORS OF 

HINDUSTAN PRODUCTS PRIVATE LIMITED 


5. 	 Phase II, IDA, 
of corporate debtor Hyderabad, Telangana ­

6. 	 Insolvency (order available 
22nddebtor 	 IRP on April, 

8. 
acting as interim resolution professional Reg No: IBBI/IPA-002IIP­

4. 

Companles- Telangana 

No.1 Limited Liability IdeRtifiGatioR No. U27100TG2011 PTC072228 

Address of the registered office and principal office (if any) 

commencement in respect of corporate 

.98/1, 

Name and registt:ation number ofthe 

April, 2022 
and received by 

V. Shankar 

N00145/2017-18/10436 

9. Address and e-mail of the interim professional, as 303, Block-A, Legend Commercial 
registered with the Board Complex, 3-4-770 & 136, Above 

Keshav Medicals, Barkatpura, 
Hyderabad, Telangana- 500027. Ph: 
9912257415, E-mail: 
1981 

Address and e-mail to be used for correspondence with the 	 303, Legend Commercial 
interim resolution professional 	 Complex, 3-4-770 & 136, Above 

Keshav Medicals,· Barkatpura, 
Hyderabad, Telangana- 500027. Ph: 
9912257415, E-mail: 

11. 	 Last date for submiss,ion of claims 

12. 	 Classes of creditors, any, clause (b) of sub-section 
(6A) of section 21, ascertained by the interim resolution 

13. 	 Names of Insolvency Professionals identified to act as 
Authorised Representative of creditors in a class (Three creditors 

(a)Weblink­
(b) Details af authorized representatives https:/libbi.gov.in/home/downloads 

are available at: 	 (b)Physical address: will be provided 
later 

1981 

Will identify on luentl1tyulg 

14. 
for each 

(a) Relevant Forms and 

https:/libbi.gov.in/home/downloads
mailto:shankarviswas@yahoo.com


Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate 
insolvency resolution process of Mis Hindustan Magnesium Products Private Limitedon 21st April, 2022 (order 
made available and received by IRP on 22nd April, 2022). 

The creditors of Mis Hindustan Magnesium Products Private Limited are hereby called upon to submit their 
claims with proof on 'Or before6thMay, 2022to the interim resolution professional at the address mentioned 
against entry No. 10. 

The financial creditors shall submit their claims with proof by -electronic means only. All other creditors may 
submit the claims with proof in person, by post or by electronic means. 

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of authorised 
representative from among the three insolvency professionals listed against c;:ntry No.13 to act as authorised 
representatives of the class in Form CA- will be prilvided later. 

Submi";on of faj", ... mi,loading proofu ofcirum ,hall -."penalt~ 

Name and Signature of Interim Resolution Professional: V. Shankar 
Date and Place : 22ndApril. 2022, Hyd,erabad. 


